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IN THE CENTRAL ADMINISTRATIVE IR TBUNAL
JODHPUR BENCH: JCDHPUR

Date gf order s 20.1.1995

CA_NO._11/95

Bhagwan Lal Yy Applicant,

}’ versus

Uni.on\ of India & Ors; con Respondents, -

; Mr, S.Ke Malik, Counsel for the applicant,

_ Mr, U.S. Bhargavé. Counsel for the respondents,
AN ’ )

COR& g
Hon'kle Mr, Gopal Krishna, Judicial Member,
Hon'ble Mr, N.,K. Verma, Administrative Member,

LE X X X T
PER HON'BLE MR, GOPAL KR ISHNAG

The applicant Bhagwan Lal in this
" application under Section 19 of the Administrative
Trikunals Act, 1985 has agsalled thejimpugnéd order
dated 16/17.11.1994 (Annexare A/1) and sought a

direction to the respondents to grant temporary

status after completion of one year of services

as per Govermment Order dated 11,10,1993, He has

also prayed for his regularisation from the date

of his initial appointment i,e. 15,9 1989 with all
Crpmhr consequential benefits,
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2¢ We have heard learned ceunsel fexr the parties
and perused the recerds carefully. The legrned
coungel for the parties havg. agreed te this case

being dispesed #f at the stage of admissien. The
cententiens of the applicant are that after his

name Was spenssred by the Empleyment Exchange, he

was subjected te a physical test and en being feund
suitable he was appeinted as Faras with effecp from
15th Septenber, 1989 in the pay scale_ of Rg, 750-940/~
ﬁer.moxitt‘x. The 'apyliqaht is continuing in the pest

witheut any break ever since his app@®intment. Plrsuant

te an erder passed by this Bench of the Trisunal en
83,1994 in ®A Ne. 121/93, the applicant represented
his case te the canqermd ;utnorities feor reg;.llarisa-
tien vide Annéxére aA/3 dated 11.5.1994, . H@we"ver, the
reﬁresentati!m smn_exuré A/3 was rejected by the
respendents vide annexure a/1 dated 16/17-11-1994.
The applicant was then co@pellei to\file this present
A, During the ceurse ¢f grguments, learned céungal
for the respendents has breught te eur notice' a
communicatien frem the cencerped autherity é.ai:ed
1841.,1996 which navé’;ﬁ'aken en recerd, wherein it has

been stated that the applicant has been granted temperar

_status by an order bearing the same date., The applicant

has been called te appear at the ipnterview / test fer

CfKMM a greup ‘D* pest te be held teday i.¢, on 2041.1995,
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3. In the (@ens;gectuﬁ/thﬂe facts, si.nce

'tempOrary status has already been Qgénféxred
upbn the applicant, we direct the respondents
to cons ider his case for fegulurisatien in the
Group 'D' post in ‘terms of the achene 'Casudl
Labourers (Grant of Tenporury'btatus and
Regulmrlsatlon)f of Governmﬁnt of 1ndla which
‘has come into torce with effect from 149419923
at annexure A/4‘1n case he clears the reguisite
t@st/interéigw as per his semiority subjéct to

availagbility of the vacancies .’

4,  The 0a is disposed of at the admission

 stage with no order as to costs,
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( N.Ka VERMA ) ( GUPAL KR ISHNA )
MEMBER (A ' MEMBER (J)
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